
<075
IVarthmuing) Corporaims BiU

11 MAY 1956 PisoluiumrtCiUii^on, 
ftltidiwhuU^oni

8076

^  ^  ^  f e n

f w r  ^  vRfNT
iA / r
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Shri A. P. Jain: Sir, in conclusion, I 
have to perform the pleasant duty of 
thanking the hon. Members for the co­
operation which they had afforded in 
the passing of this Bill. It is true ‘ that 
we have not been able to give as much 
time as a measure of this importance 
deserved. But, I have tried to accom­
modate as many points of view as pos­
sible. Many things have been said in 
ihis House. I can assure the hon. Mem­
bers that we shall take action on those. 
We shall benefit by their advice. I also 
hope that in the implementation of this 
very important measure, I shall have a 
large measure of co-operation from the 
hon. Members.

As you were pleased to observe a new 
point has been raised Ladies are suit­
ed to look after warehouses; it has 
been said. They are more suited to 
look after ‘houses’— excluding ‘ware*. 
We have made a beginning and we have 
appointed a lady as the keeper of a 
warehouse.. I hope more women will be 
coming forward and occupy more im­
portant places than it has been possible 
for them to occupy hitherto.

Mr. Deputy-Speaker: The question is: 
‘That the Bill, as amended, be

passed.”

The motion was negatived.

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AN D  RESOLUTIONS

� � f t ?- s e c o n d  R e p o � t  
Shri Monurka (Ganganagar— Jhun- 

jliunu) : I beg to move :
“That this House agrees with 

the Fifty-second Report of the 
Committee on Private Members’

Bills and Resohitions presented to 
the House on the 9th May, 1956.” 
Mr. Deputy-Speaker: The question is: 

“That this House agrees with the 
Fifty-second Report of the Com­
mittee on Private Members’ Bill 
and Resolutions presented to the 
House on the 9th May, 1956.”

The motion yvas adopted.

RESOLUTION R E :  CEILING ON 
INCOME OF A N  INDIVIDUAL—  

Contd.
Mr. Depuly-Speaker: The House will 

now resume discussion on the Resolu­
tion moved by Shri Bibhuti Mishra on 
the 27th April, 1956 regarding ceiling 
on income of an individual. Out of four 
hours allotted for the discussion of the 
Resolution, 3 hours and 59 minutes are 
left for the purpose of discussion to­
day. Shri Bibhuti Mishra may continue 
■his speech.
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